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THE AMDHRA PmDESH RASH= KKRSHaKA 
PARISHAC AND  LIED B O D ~ E S  AND THE 

AHDHRA PRADESH CAGRICULTURWJ PRODUCE AHD 
LIVE STOCK) MARKETS (AWGrTD7m) ACT,1488r 

ACT NO. 17 OF 1988.* 

AN Act further to amend 'chc Andhra P r a d e s h  
Rashtra Karshaka P a r i s h a d  and A l l i e d  
Bodies A c t ,  1 9 8 7  and the Andhra P r a -  
desh ~~griculturai Produce and 
Livesfock) Markets Act, 1966. 

B e  it e n a c t e d  by the ~ e ~ i s l a t i v e  A s s e r n -  
bly of the State of Andhra Pradesh in 
t h e  Thirty-ninth Year of the Republic of 
Ind i a  as fo l lows : -  

1. ( 1 ) This ~ c t  may be called the Andhra short t r t l ,  
Pradesh Rashtra Karshaka Parishad and and con- 
A l l i e d  Bodies and t h e  Andhra Pradesh Kcn-pmcnt 
(Agricultural Produce and L i v e s t o c k )  
Markets (Amendrnen,t) A c t , .  1988. ' 

- 
*Received t h e  assent o f  t h e  Governor oh t h e  Z3rd h p r l l ,  

1988 .  For Statement o f  . O b j e c t s  and R e q s o n s ,  p l e a s e  see. thc 
hndhra Pradcsh ~ a z e t t e ' .  Part I Y - A ,  Extraordinary, dated  t h e  
23rd A p r i l .  1988, a t  page 8-10.i 



(2) It shall be deemed to have coqir. ~ n t o  forct: 
on the 10th March, 1988. 

b c n d m c n t  2. Iu the - Andhra Prxlesh Rashtra Karshaka 
arhct7or  Pzrishad and Allied Bodies Act, 1987- 
IPS7. 

(1) in section 3,- 
(a> ' in sub-section ( I  1,- 

(i) in clause (i), for the words "by the 
Prcsidenfs of all Federations jn the State" the words 
"by the mcmbers of thc Rashtra Parished fmm among 
themselves", shall br: substitbted; 

(ii) afcer clause (ii), the following shall be 
added namely:- 

"(iii)' five Presidents of the Executive Cum- 
~ t t e e  of the Parishad lo k elected from among 
,Ch~'.nveIyes by 811 such Pr~ideqts  jn t l~e  State in the 
manner prescribed, v ~ h o  shaU be members: 

Provided that the Prcsidmt of a Federation or, 
as the case may k, the President of the Exzcutivc 
Coilunittee of a Parishad who is elected as President of 
the Rashtra, Parishad shall cease to bc the . President 
of such Federatim or as the case may be of the Excr 
cutive Committee of the Parishid; 

(b) to subsection 121, the words "o'r as the 
case may be a President oE the Executive Committee 
of the Parishad" shdl be addcd a t  l h e  end; 

(2) in ~eciion 7, in sub-section'(]. ), for the words 
"far eac!: notif ed wmmrdity". Iht:   cords ''for each 
notiiicd com;i~odiry rtr g 1 . o ~  of notified c o m d t i e s "  
shall k sub~til~terl; 

(3). in sccfion 11, i l l  rhe proviso, for thc words 
"provided that", the words "Provided also that" shall 
be substiluted and More the provim as so amended, 
the following proviso shall be h e r l e d ,  namely :- 

"Provided that the persons xferred to in ciauses 
(i) - a d  (3) who fail to pay the fee levied under clause 



. (vi) oi scc.ion 16 shall not be members of the Pari- 
I shad: 

Provided further that persons who  kin^ owners 
of agriculCural lands ia the Mandal concerned are not 
personally engaged in agricultural operations and 

I: such of rhe operations as are referr@ to in clause' (ii) . 
of subsection (I), whether or not register4 as voteis c,,,,,~ 

' under t h e  Representalion of Peoples Act, - 1 950 in [he $z,l or . 
MmdaI concerned, shall aka be eligible to become 
memkrs of the Parishad on payment 01 the fees levied 
under clause (vi) of section 16 but they shall not be 
entitled eilher to contest as a candidate or vote at the 
elections to the office af Member of the Execu Live 
Cornittee or to the office of President thereof; bul 
such members shall be entitled io al l  other privileges 
to which a member of the Parisbad is otherwise 
enlitlcd."; 

(4) iu section 14, after the words "shall be 
eIected", the words, "subject to the provis io~ of 
section 1.1" shall be -rte$; 

( 5 )  after section 14, the following section sliaU 
be inserted, namely:- 
" Disqudifi- 
cation. 

14-A. Any person who .incurs the 
dkquaWcation under subsection (3) 

of section 9 of the Andhra Pradah ( A g d c ~ I t y r a l ~ ~ ~ ~ ,  
( Produce and Livestock) Markers Act, 1966 and 16 or 1966 

ccases to Ix the Chairman of the Market C o d t i e e  
shall also cease to hoId the o@ce of President of rhe 
Parishad."; 

I ' ( 6 )  in section 16, for clause (vi), the following 
. cIausr: shall be substituted, namely:- 

"(vi) to Ievy such fee on its members as may 
be' prescribed."; 

(7) in section 17, after clause (iv), the followina 
clause shall be inserted,, namely:- 

C 



" (v) the surplus accrued by the trqling gctivi- 
ties of the Parishad."; 

(8) .in section 23, to subsection ( 3 ) .  Lhe follow- 
. ing shall. be added at the end, namely:- 

'The President of the Rashtra Parishad, thc 
Executive Committee of rhe Mandala Karshaka Pari- 
shad and the Commodity F-ederatio shall place a 

' copy' of the audit reprt within a period of six months 
of its reoeipt, before the Parishad in the case of Rashtia ' 

Paisha&, the Executive Committee in the case of the 
Parishadad and the ' General M y  in the case of the 
Federation."; 

, A m o n k t  
d d w  2s. (9) in section 25 of the principal Act,- 

(i) in s u k t i o n  ( I ) ,  for h e .  words "the 
President of a P a d u d  or of a Federation", the words 
"the President of Executive Cornmitee of a Pari- 
shad or the President of a . Federation", shall be su& 
stituted; 

(ii) for s u b t i o n  (4),'the following sub- 
section shall k substituted, namely:- 

"(4) (a) If the competent authority is 
satisfied thar- 

(i) any member af the Rash< Ashad 
referred to in clawes (j;i) a d  (iii) of s u b m i ~ d  ( I )  
of secdon 3; or 

(ii) any elected delegate or a member 
of the executive committee of a Federation referred to  
in subsecticms (2) and (3 )  m p t i v e l y  of section 7; or 

(iii) any member of the execullve Com- 
.mitt= of a Parishad referred to in sub-kction (2) of 
section'll; 
is .guilty of any activities prejudid to the intemrs of 
wy one of the afvrwaid tmdies it may, by order, 
remove such member,' after giviig. him an oppoflunitl 
for explanation. 



(b'l'.;wherc: an offim beam 'referred to in clause 
(a) is removed. from office under this subxction, the 
vacancy shall, subjcct to the provisions of clause ( c ) ,  
be filled by a fresh election in accordance with the 
provisions of this Act, within the p r ~ ~ r i b e d  time. 

(c) any delegate or member removed from oflice 
under clause (a) shall not be ebyble for being a 
deIegate or member of any of the aloresaid bodies far 
a period of two terms from the date of such removal.". 

(iii) in subsection ( 5 )  for the words "the 
President of a Parishad or Federalion" the words "the 
President of the executive commitl'ee of a Parishad or 
tbe President of a Federation" shall be substituted. 

(10) after section 25 of the principaI Act, the Imnjondr 
following section shall be insened, namely;- ntw section 

25.A. 
" Manawuni  or 
Rnshwa P i s h a d ,  25-A ( I )  whcre for any reason,- 
tho exmulivc 
commitke or I bc {i) there is delay in the wns titu- 
Frdcnuon and tion of,- 
l'!uisbad in certain 
C I C C U C R I I J D ~ S .  

(a) the Rashtra Parishad; or 
(b) the general body or the executive mmmirtei: 

oi a ,Federntion, or 
(c) the executive committee of a parishad; or 

(ii) where the bodies referred to in clause (1) 
do not exist for any rpson; - 

the competent authority may appoint a . person or 
permns to manage the &airs d the Rashtra Parishad 
or as the case may be the Federation or of the Parishad 
for a,  period not exceeding six months and ~ b c  wmpe- 
tent authority may extend from time to time such 
~ r i o d  beyond six months; so. however that: the aggre- 
gate period incIuhg the extended period, if any, shall 
not exceed two years: 

Provided' that it shall be lawlul for t!!e C a m p  
tent' Authority to-. remove .the person or persons so 



appointed befole the expiry of the .term and appoiur 
anotber pcrson or persons in his or in their pIace, 

(2 )  The person or persons so appointei. s h d ,  
subject to the con1101 of the Competent A~rth~rrity and 
to such instructions or directions as the? may issue, 
iron1 time LO tinie, exercise i i~e  powers, dischargr the 
duties, and perform rbz functions of f i e  Rashtra 'ari- 
shad, Federation or as the case may be the Pad. had 

' and idke all such actions as may bc required ir ;he 
intzrcsls of rhe cuncerned body. 

( 3 )  The Competent Authorily may fk [he remu- 
ncration pz-yable to  he person or pssons so appointed. 
Tl~e anlounl of such remuneration and othcr c o s t s  if 
any, i ncu r rd  in the rnanasement of the Parishad shall 
bc pnyablc from tile fiwd of the Rashtra Karshakil 
Parishad, or as [he case may be from the n~onizs of 1he 
Federntior\ or Parishzd.". , 

(1) in section 5, after sub-section (11, the fol- 
lowing subseclion s h d  be inserted, namely :- 

"(2) Save as otherwise provided in this Act, rhe 
Chairman of the Market Committee sllall hoId ofiice 
so Imig ;is lie comiaues to be the Prcsidcn t of the Execu- 
tive C o m n ~ ~ t e e  of Lhc Firishad, a member specified in 
c:lause (ii) strall bo!d oftice as long as  he continues .lo 
be the mcmber of the er;ecutivc coinmittec of tlrz 
Mandala Ksrshaka Parishad and the term of oficr: ~f 
thc Member specified i l l  clause (iii) shall be co-tcroii- 
llus wirh [he term of office of Lhe President of the 
Executive Committee of the Mandala Kershaka Pari- 
shad conccmed."; 

(2) for section 32A, the followving section shall 
k substituted, namely :- 



S p i a l  
revision In 

32A. ( I )  Not\vilhsA&ding any- 
I C . T ~ C C L  of thing contained in t b k  Act, in respecl' 

r rnarkcb in 
,be urbn  

of the Markets in the notified market 
area within ihe limits of any local area 

or city for wbich a municipality or AS the case may be, 
a Municipal Corporalion is constitut.d and the popu- 

, larivn of grcviers of agricultural produce within the 
lilandaI compriszd ur falling in such Iocal area or cilq 
is comparatively less, it shail be lawful for the Govern- 
men t lo consti t,ute s r n ~ r k r l  camnittee which shall 
consist of,- 

(1) a Chairman to be nominated by rhe 
C-overnnent; 

(2) not less than six and ilul: more than twelve 
mcn~llers as may be determined by the Government 
lo be nominatal by the Go~~egmeat horn out of the 
elecitd President3 of Ihc Executive Committees ' of 
the Mandzla Karshaka Parishads; 

(5) two repr~entatives of tradexs to be oomi- 
nated by the Government. 

(2) Such proportion of rhe jl~come of the Market 
C o d r t e e  constituted under ihis section as may be 
prescribed shalt be credited to the funds of the Market 
Co~runittee arid thg baIance.'shall be credited .to the 
Central Market 'Fund.": , 

4. The Andhra Pradesli Rashtra Karshaka Panshhd R~~~ 
.and ~ I J i c d  Bodies and Lhc Andhra Pradesh (Agricul- ::;;PS"KC 5 

r ~ , a 1  Produce and Livestock -Markets . (Amendment) 
Ordinance, 1988 is hereby rep led .  

- 




